FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S SHREE GOPINATH PAPER MILLS PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor M/s Shree Gopinath Paper Mills Private Limited
Ell_a@e of i'ncﬂp uraﬂnn_nf corporate debtor | 25th September, 2009

3. | Authority under which corporate debtor is | ROC Ahmedabad

incorporated/ registered
4. | Corporate Identity Mo. / Limited Liability | U21000GJ2009PTC058195
|dentification No. of corporate debtor

5. | Address of the registered office and Registered office address: 3, Silver Mension, Tram
principal office (if any) of corporate debtor | way road Opp. Dr. Dinesh Jani’s Hospital, Surendra
Nagar, Gujarat, India, 363002

6. | Insolvency commencement date in|20thJune, 2024 (Orderreceived on 21stJune, 2024)
respect of corporate debtor

7. | Estimated date of closure of insolvency | 17th December, 2024
resolution process
8. | Name and registration number of the | Mr. Rakesh Kumar Relan

insolvency professional acting as interim | IBBI Regd. No:

resolution professional IBBI/IPA-001/1P-P-02009/2020-2021/13119

9. | Address and e-mail of the interim|IRP’s Address: B1/701, Ganga Satellite, Wanowarie,
resolution professional, as registered with | Near Kedari Petrol Pump, Pune, Maharashtra, 411040
the Board Email Id: rakeshkrelan@gmail.com

10.| Address and e-mail to be used for| Correspondence Address: 109, First Floor, Surya
correspondence with the interim|Kiran Building, 19, Kasturba Gandhi Marg, New
resolution professional Delhi — 110001

Correspondence Email 1d:
ip.shreegopinath@gmail.com

11.| Last date for submission of claims 04th July, 2024

12.| Classes of creditors, if any, under clause | Not applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13.| Names of Insolvency Professionals | Motapplicable
identified to act as Authorized
Representative of creditors in a class
(Three names for each class)

14.| (a) Relevant Forms and (a) Relevant Forms are available at:
(b) Details of authorized representatives | Mttps://ibbi.gov.in/downioadform.htmi
are available at: (b) Not applicable.

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the M/s Shree Gopinath Paper Mills Private Limited on 20th June, 2024
{Order received on 21st June, 2024).

The creditors of M/s Shree Gopinath Paper Mills Private Limited, are hereby called upon to submit their claims
with proof on or betore 04th July, 2024 to the interim resolution professional at the address mentioned against
entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with proof in persan, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No.13 to act as authorised
representative of the B|HEE?5]]HEif‘f class]in Form CA.

Not applicable.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Mr. Rakesh Kumar Relan
Interim Resolution Professional

Date: 21st June 2024 IBBI/IPA-001/IP-P-02009/2020-2021/13119
Place: Delhi Authorization for Assignment valid till 30/06,/2025
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| HOME LOAMNS
mid st e san

MENTOR HOME LOANS INDIALTD

(Formerly hnown as Meater lndia Limited)

HEAD OFFH:E- Mantor House, B-9, (3ovind Marg. Sethi calany, Jaipur-30
Phone:0141-26711959, 8046800800, E-Mail: legall1@meantarioans. co.in
APPENDIX IV [See Rule 8(1)] POSSESSION NOTICE (For Immovable property)
Whereas, tha undersignad baing the Authonzed Officer of Mentor Home Loans India Lid. [Formedy known as Mendor India Limsed) urder the

Securlisalion and Reconsiruchion of Finarcal Azsals and Enlorcsment of Securily Inarast Act 2002 (54 of 2002} and in exercise of powers
confarrad wndar Zaction 1312 Read 'With Rule 3 of tha Secunity Inlecest [Enforcamant) Rules 2002, Damand Matice (5) Issued by the Authorised

2004

fars do Union Bank

Asset Recovery Branch

1" Flosr, Rengali Camplex, V.5, Hospital,
Elfi=hridge, Ashram Road,

Almedabad — 240 008,

AUCTION NOTICE FOR SALE OF

VEHICLE HYPOTHECATED AS SECURITY TO
BANK UNDER HYPOTHECATION DEED

Motice is haraby given ta the public in general and in particular to the Barmawer|s)y Guarantar|s) that the below described
Vehicle hypothecated/charged to the Bank/Secured Creditor, the possession of which has been taken by Union Bank of India,
Sacured Credrtos, will ba sold on “As is whereis™, "As is what is” and “Whatever thera is” and "Without Recouwrse” basis for i

FORM A
PUBLIC ANNOUNCEMENT

{Under Regutation & of the Insolvency and Bankruptey Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

| FOR THE ATTENTION OF THE CREDITORS OF M,’S SHREE GOPINATH PAPER MILLS PRIVATE LIMITED

RELEVANT PARTICULARS

+ | Mame of corparate debbor W5 Shree Gopinath Paper Mills Private Limited

Lathaeptember, A0S
RO ahmedabad

L Ol G 20059 TGOS THS

| Nagar, Gujat. India, 363002

EE_T!IE:;H: Ef:'l]ﬂ'jllzll‘lE'El‘-frf;'::ﬂnﬁltﬁﬁ-lij:flf:;ztglﬂiﬁ ?.:Iril;réij .ﬂx::::wﬂ hierein be low bo repay Bmount mentiened in the notice within recovery of the batance dues 1 Union Bank of India from the Borrower {s) / Guarantoris} as mentioned in the table. Details of the 2. | Date ot incomeoration ot comparate deator
Tha I:-:|rr-:|:.'5rha'.rirg.r'ailan::l-:-rEpaythe.a'r.-:-ur.l.-'llz-'.s:ais ne-ehygiuenh:ﬁe Borowen 3]/ Co-Borowear| 3]/ Gueranbor|3) and the public in panaral Bomower |5/ Guarantor| s, amount dug, short desenption of tha vehicle, possession type, reserve pnce and the eamest monay 1. | Autharity under which comarale debiar i
ihat the undersigned has taken possession of the property descrived herein below in exercise of powers confered under Sub- Section (4) of the depasit ara also given as undar- | ncomarated mgistend
sachion 13;":"-‘ H;Lg'-?l::ﬂ'ﬂlu'l HU';]'HI::'“”'-‘ Security Interest Enfortemant nulas, 2002 e Mame of the Boroweris)| Dues far recovary {Running Bt el v Possassion| Reserve Prica * Tﬁ:mlrﬁ::mﬂr;‘fﬁn uII:|I-==:~"---:l|.rl'|E,-'l:|I.II::!a:"Ir!II
ame of the Borrower i B0 ; bl Bl e
Bl s}/ Euarur1ltnr[5] Date & Amount of | Description of Secured Asset | pp ooy and GuaramorisyBranch | - Ledgers a5 on 31.04.2024 fype | Bid increase Am .| Adna ot e - retistrad. offen o
No.| & |Loan Account Number) Notice wis 13(2) immavable Property) Possession Mrs. Bhumi Tatal Dues ; » Viehicle Model-Valkswagen {Petrol) prircipal office (# any) of corporate debtos
: ~ L 1 z Rs. 24,64.818.46 * Regno GJ-18-BR-118 !
|, | Marendra Kumar Agnihotri, Jayshreaben Agraholr, 16=Jul-20 03, Mo, T2, BIH Tijon Otice, Tawakanagar, | Raxit Padshala e ! B | Inaalency . Commancatmant dal
Mehul Kumar Agnihetri & Ravinaben Agnitolri| Rs. 699918) dues |Takwka & Dist. Kheda, Gujaral, Area 823184 17/06/2024 iy Skant iRupees Twenty Four Lac | = Chassis Mo WVGCZZ5NINADDD3TD0, PR ':EEEJ;TL.fc.-.ﬁ-?.ﬁilf:'i.?’“ - -in
GuarantorVikeshahai Pﬂa]i.a'-'-':lna; 5% o 13-.]14*5'-!5?“ S:I Fagdi: T e a0 SII["' F-I:uur '|hl:|IJ5EII'IE| ‘I:l'tl.’" L E“ﬂ.ln-ﬁ Nﬂ DHEESEF“J, Pl'l i F ) Pl 7 1 Estrmated -ﬂalﬂ al {-!:I-S-'J'E ai |'|5-:I|'!'Er|:'||'.
LANMo.- 5015268 Appartment, Aarofi | yndred Eighteen & Paisa | » Manufacturing Yr.2022, el y T ' :
The barmawen 3] Co borrowen ) | Guaranton ) altention i invited 1o provisions of sube-section (8] of seclion 13 of the Act, In respect of fima Club, South Bopal, Farty Six Only), plus » Body Colour-Dieep Black Pead, s. 11,050/ B, | Mame and remstation member of fhe
-3'.'HI|E|!]|E“.-'EI:|BEI‘-_I_!hE sacunal assalts Thu barrower n particular and the p-JLﬂicin.E_er!ar_ala‘rE haratry cauticnad nok b deal with \ha Ffl_:uue:rtg.'and Bhagweat Bungiow, intarect at contractusl & Clazs of Vehicle-LIV. — ur-:-la;m::.'ln: acting as interim
any dealing with the properly will be sulsect fo the change of Menlor Home Loans India Lid. (Formerly known as Mender India Limied) for an Ahmedabad - 2E0058 i
e : T A / ’ rates and expenses. | respluticn profession
amrpunt, amound menlicned bare under with interest henson dutherised olfices, Mentor Home Loans bndia Lid. 9. | Addrass and s-mail of he ineemm
Date: Z2-06-2024  Place: Gujarat (Farmerly Known as Mentos india Limited) *  Date/Time of Auction : 08.07.2024, from 12.00 PM to 5:00 PM | ekt peksi i i e nel it
¢ Dated Time of Inspection of Vehicle : 04.07.2024 from 10.00 AM 1o 5.00 PM | theBoard _
‘ﬁ? Chol CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED *  For Details Bank Official Contact No : M. Mithilesh Kumar - 9637399173, 10] Aodess and &-mai W0 be used for
- : 1 : TREDORARAL il he Erim
ot Eﬂﬂ':turpﬂa!i Office : Chola Crest, Super 8, C54 & CS5, 4, Thiru Vi Ka Industrial Extate, Guindy, Chennai-500 032, T.N, Date - 21.06.2024 Sdf-, st el

At Jure, 2024 [Ormer received on 2 15 e, 124 )

17th Decembar, 2024

" Mr. Rakesh Kumar Rekan

IBBI Regd. No:

Aegistered etfice address: 3, Sihver Mension, Tram |
way mead Opg. O Denesh Jani's Hospial, Surendra

| 1B EVIP& =001 - P02 DOy 202 0-202 111 5118
IRP's Address; B1700, Ganga Salelile, Wanowars, |
edr Kedan Pesrol Pump, Pune, Maharashira, 411040 |

Emaél Id; rakeshkrelanig gmal. com

Eurresp-nndem Address: 109, First Floor, Surya

Kiran Building, 19, Kasturba. Gandhi Marg, New

Dethi - 1 1001

DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT
OF SECURITY INTEREST ACT, 2002 (“the Act") AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 20:02 (*the Rulas”)
The undersigned heing the Authorized Officer of Cholamandalam investment and Finamce Company Lid, (the Secured Creditor) under the Act
and in exercisa of the powers confiemed undar Sec. 13(12) of the Act read with Rule 3 issued Demand Notice(s) under Sec. 13{2) of the Act, calling upon
tha foliowing borroweris) fo repay the amount mentwoned in he respective nobtcels) within 60 days from the date of receqpt of the s=id notice. Tha
undessigred reasanabily bt thal bonncs) B 0are avoiding th Stevice ol the Demand Nobcegs), theretors 1 Sorvite of notce is being allocbed
by affbwatian ard pubilication o per Aules. The contents of Demand Modice(5) are stracted hesedn below &

Plaee + Vadodarn, Gujaral

of sale, lease or nthereise (other than in the ordinany cours of business) any of the securad Zeset{), without prior weitten consent of the Sacuned
Creditor and non-complance with the abowe is an offence punizshable under Section 29 of the said Act. The copy of the Demand Notice i available with
thie undarzigned and the borrear{s) may, ¥ they sa desirg, can collect the same from the wndersignesd an ary woeking day during normal office hours.

= [)
Authsarized Officer

Place ; Ahmedabad

futhorised Officer, Union Bank of India

\WPRIGLOBAIL

Registered & Cosporate Office - 502, Tower-A, Pervrsula Businass Park, Sanapati Banal Marg, Lowsar Parel,

Iuimba 00013, Ginshe Oftice =-58. 2nd Fioor, Pusa Fosd, ew Dedhi - 110060
|'II!.'I|EQ_R i

identitied

11 Las! dale for submission of claims
CAPHI EL‘UE.ﬁ.L CﬁFHﬁL LIMITED 12 Classes of credilors, i any, uiclés chisa
o} of =ub-section (B&) of seclion 21,
ascertamed by the inferim resolution

DEMAND NOTICE 1.:1.-".iﬁ||||3$ al |-':I:$I3:'1HII,::|- Pu:ulrﬁngir:-qalsl

Linder Zectian 13(2) of the Seowiisabion And Reconstruclian ol Fmance Adsels And Enforcement O Securiy Inlerest Acl, 00 read vtk R 31} of the

Correspondence Emall id:
ip ahreegopinatha@ g, com

| [udth July, 2024
Ned applicable

fa acl as Authorized

r-:lil'.;i|'||.zli::ﬁ:||+

IF the saed Bormossars shall Tl 1o maks paymaen 40 CGEL as aforesaid, CECL shall proceed against the abave secuned assels under Seclion 13{4) of the Al
ared tha apgiicable Rules anbinsgy al T risky of B said Bammaers 25 1o the oxls and conssquences: The said Bomrovwes aoe profbiled under the A2l Trom
Iramskening e aloresad assels, whbdher by wary of Saie bease or ot se withaul B prior wnllen consenl of CEEL, Any persan wiha confilwenes or abels
conlrarvetlcen of e prod soees of the Said Acior Rubes made e render, shall be lable forimpriscrment ardtar penally a8 prosided under e A

Place ;: Kheda. Ahemdsoad & Kachch (Gujarat] Date ¢ 22062024

G- {Authorised Officer) For Cape Global Capital Limited [CGEL)

ers conferred under section 13 (12) read with rule 3 of the Security Interest (Enforcement)
Rules 2002 issued demand notices to the borrower(s)/ Co-borrowers(s) calling upon the
borrowers to repay the amount mentioned against the respective names together with
interest thereon at the applicable rates as mentioned in the said notices within 60 days
from the receipt of the said notices, along with future interest as applicable incidental

Secunty Interest (Endorcament) Rules, 3002, The undersigned & the Authonsed Officer of Capn Global Capital Limied (CGCL) ander Saouitsstion And Reorasantative of credifors. f & clzss
E Name & hddress of the Barrawer's Loan| OF. of Demand Description of the Property | Secared Asset Raconstniclion O Financssl Assets And Enforcemant of Security Interest Act, 2002 (e said Acl]. I exerciss of powers confermed under Sectian 13{72] of the (Thres namas forsach s
I B Co-Bomomer's Amt. | Belice & OV, Ami, periy: said & ead wilh Rula 3 of thy Securty ndamst (Enforcomneant Rules, 2002, the Authoresed Oficer has issued Domand Nofices under sachon 112} of the said i e T -
Al calling upan B Slowing Borrower|s) (he “sakd Borrowens)°], 1o repay the amounts menboned in e respecte Demand Malkess) Bsued 1o them thal 14, furd Rezbewant Foepn s and () Redevant Forms are available ab
Loan Afe, Nofs). - HLIMBAOOOMNG2 371 o eitiiegy moaeiid et i Bt Noo Bt are also given below. In connection with above, Molice ks hereby given, ance agaln, 1o the said Bomower|s) 10 pay o CGCL, within 60 days from the publication b} Deetails of authorized represertatives | NEPS:/0bi.gov in'downlnarform. him
L Mr, / Mrs. Dhaval Pravinchandra Shak ; ; : Iopery kg - ; of thia Motics, $ha amaunts indicated herain bakea, togather with furher apphcabla interest froem the datals) mentioned bekrs til the date of payment andlor ap avalahle af ] ol spplicabie
2. M. Mrs. Sonam Dhaval Shah 10062024 | Plok Area Admeasuring 11314 Sgq. Mts. and undivided Share of Commean realzalion, payabie undar the foan agreement read with other documentsfwriings, # any, execulad by the said Bormwer(s). As security for dus rapayment of L - : = —
Buth are R - Tower-A, Block 104 Sebeon, | o | = 206l [Piotand Raad are admeasisring 63,62 Sq, Mirs. Total Ared admeasiring o, e folowing a siets Paveles A angaged 1nCLL by thal s Boctownis) agecweh acBoROEY Toitgos provass o The Mls Sl Bogimath Papwr Wil Fetvate imfied-on 0tk Jume. 2020
Neste Akhal, Waighedia Chewkdl '.I'ﬁlh.'t:1:'|r.=|. Eﬁ I:H:.T-rdl-n_l'p E:_S!Iﬂ 184,81 5 Mllrs. Buill up ared HTmung A4.00 5y, P:'Ilrﬁ. I e Schemes 5. | Name of the Borrower|s)/ Demrand Matice Description of secured asset {Drar received oo 2 Vst June, 20203 o A ) o
1 390 019: Alsg 3t - 5. No. 789, 290, Block No. E— Lekhs SOty S | Knowin &3 ‘Catfron H:EHIEI'H:'!' Siheated &1 Block | ﬁ-.lll.'-‘.;.!.' Mo 1520 . GUITH"I'UT[S:I Date and Amousd |:||‘l'll'|'|ﬂ'|"lh|! II'F"-'.'II:IE-H"'} Tha |:|n-i-|l;|r.1 of Mis Shree Gopinath P, + Mills Private Lesated, am hfreh', C:l!.ll‘l upan ba szhmt ther rJam.:
sy .|-I|:.u5E !u-n i .Eaﬂru.r} .I;lE'EiI!.E"’IE!;'. ; ThoesandOne | (Survey Mo, 209.290) Area Admeasuring 1680500 5q. Mirs, of Moje- 1 | {Loan Account Mo, T-Jun24 | I Fince and Parcel o Properly buanng Flat Mo, &, admessuing 73,50 5g. WS, 2nd :;':IE;[;'.EJ:HI-MHW il July, 2029 1o tha intarim rasohibon professiona? &1 the atdrass mentioned pganst
B/H. Himalaya -F-.an-lrl Plot, Iﬁuhu&ﬁ'al Bandrad Fifty One | Khatamba, Registration Sub-District, Vadodara, District | Vadodara & LNMEANADDONGIET {O1d) Re 2851066 | Fioor, Municipal Ward No. 11, Housa Mo 71114, situated on Land bearing Tikka No. 1 Tha fmaccal credioes shalf submit ther clams with proed by electronic means only. All othar creditors may susmia
Road, Safiton  Residency, Whatamba Oniy} as on ALOE0HY| = Bownded as under - * East : T5 Mirs, Society Road; = West : Plof No. £0400005548311 [Mew) Anand Branch) &5 Moo THA known as Shres Knshra Aoadment Palk, Second Floar, &6 Nadad :'::""'“I"";:FI”"L:I'P“_W-"'“"E‘"'t"":;;:”““‘_':ﬁl:”' AT Nl
! I Bidz; = Horth : Ankhol YWsge Baundary: = Sauth : Plof 8o BiG3, Pankaingh Sakaldewsingh Kheda, Gujarat- 387007 Bounded as follows: Moy Rosd Solth: Fiad No B Bassage ! “'"__‘_:" RN angng b E": 3% EJIENES N6 My N0, 1, 5 .';' B 5:: SIEA 91 AlINIrIEE
adodara-330 0%, Gularl Rajput{Borrowerjirs. Vaibhaviben andLifl EastAnad Wast: House ofManubihal Bhaisibhsi Pats i homensd e s e S
The barrower|s) ane hereby advised o comply with the Demand Botice(=] and bo pay the demand amount menbioned theres and herginabovs within 60 Pankajsingh Rajput (Co-Borrower) Kot espiicabln )
s from Ehee date of this publication together with applicable inberest, additions] interest, bounce charges, cost & expenses i the date of realization of 2. ||Loan Account Mo, LNMEAHENDOEAE] 09 1 Jun-24 .f_-JIFia:am-:Iﬂ'ar::ail:fPrq:-a'l.g.' baaring Sh_al: Mo EE-ha'erqpu:argua about 1242 5q. Submission of false s misheading proots of claim shafl nttract penaliies, E—— HSF-
paymert, The borrowens! may note that Chelamandalam investment and Finance Company Lid. |3 3 secured creditor and the lnan tacliay avated (Old) 8030000552655 (Mew) Ahmedabad | Re 2ga29z7 | Fle. slongwith consinaction about 754 5. Fls., in Snubh induginal Estate CTHLER Ei Ftr;esumllai:n ﬁnmr:_!tslg:ull
shbetih kol aolesta sl et Sadabedong i o bl Uik i (BorromarMre, Ashaben ksl srasr Bloc o '1'a';l'p::::.'é-ra:ﬂIsla:;::aﬂrr;u:ukrjujﬁgrﬂﬂ;'slu1;1-:“ moag | | ate: 215t dune 2024 IBBLIPA-DO1,1P-P-02008/2020-2071131 19
oy 3 o Ll S R o - = 5 _m i T S L L] 11 ukns i T 2t . 1GY. - 2 ot L . y
TSRS e oo M) g | e U i i e Do e Sy oo et s o o i 1 Veariya, Mukeshihal Chhaganbhai Meose Kathwaida, Taiuka Dascod, Ahmedabad, Gujarst - 182430 Bounded s falows: Place: Delhi Authorization for Assignment valid il 30,06,2025
S, 1340 ol the & 1o taka p:qﬁl:sgc-l:m of the secured assets{s) mcludng bul not Gmibed I::-t.rau.alarlll'lf:: sami by way ol salke or by invoking dny other Vekariya (Co-Borewar] Marth Marcin and TPS Roac Soulh' Shed No. 50 East: Shed No. 21 West Shed b, 79
“ecure st belore efoning the rght 1 el o e Subseuent fthe Selcfh secured st the Secue Credot s rigtto| | | (02 Account K- AMERREDDDDTASET | 13- Jun24 | Al Pieo a Pt ofPrpary Bare il o an bsin S Vs G
M S H 1 : S1EF, SUDSBOLEENT & o | SBECUFe ASESIELL | h B ) | G , . ¥ ¥ n ¥ -
= ; 3 : Gty ; % [ Qi) BOSO00Q54TATEE (Naw) Rs. 2820318 | Panchayal, Astessmant Ragisier praperty Plet Mo, 42, Plot Area aboul 167 5a. Mis,
ET;“;FGST: IEE?! .:-?I;_?edlngsl.;u. "'*_m‘:;_rtu!” bﬁi"“:] dm&d:r:ﬁe :‘r;ml; af the :_mqagﬁdblﬂmfeﬁ's '“5';“:':'::'1"{1““:' ':':":'I"E’ tha d';'l;ﬁ Pl:l':ﬂlg Gandhidham Brarch) Khodabhal “With pre=erit and fulure canstruction theee on said praparty, Yilage Varsemedi. Taluka P o s s E s s I o N N O I I c E
& Secured Creditor. This remedy is in addition and indepen all the other remedies available to the Secured Creditor under any other law Dievshibhai Rabri [BorroweriMrs, Anjar, Distich Kacheih, Guaral - 370110, Boundad a8 folows: Noeth, Progay of - . - —
The atlerdion of the bomoweri s} e imafed to Sectson 13(8) ol the Act, in respect of fime available, 1o redeem the secwed asseds and furiber fo Section Jiviben Khodabhai Ajana,Rupabhal Karshan Mara South: By Road  East Prapery ol Karshanhhal Wesl Propiey ol Bisl Z\éh\?e:?]aalsa’ktgﬁrriu;?ﬁanrfggloSffel(ﬁarc(e); i?nqze?j;nilrlld??tar?ecgEci?llt(lzlgt?c::?ﬂéﬁggggéﬁ?&:’o\/2
{ } Aineed | prehibi if y } f ’ Dwvahibhai Rabari (Co-Bormawer Ghela . , U . :
SHD OR 0 AL WTAURDY (N8 DRIVIRNILAi 078 NGNS SO0 Sipposu o of e g LN e Sucrund sl o ansseiring by ey [ I of Financial Assets And Enforcement Of Security Interest Act, 2002 and in exercise of pow-

Bank

SYMBOLIC POSSESSION NOTICE

borrowers' /mortgagors’ attention is invited to the provisions of sub-section (B of Section 13 of the Act, in respect of time available, to redeem the secured assets,

Ellisbridge, Ahmedabad-6. Phone: +91-79-26421671-75

MOTICE is hereby given under the Securitization and Reconstruction of Financial Assets and Enfarcemeant of Security Interast Act, 2002 and in exercize of powers confarred under Section 13(12} read with Rule 3 of
the Security Interest (Enfarcement] Rules, 2002, the Authorized Officer issued demand notice to the borrowerish on the date mentionad against the account stated hereinafter calling upon them to repay the-amount
within 60 days from the date of receipt of said notice. The borroweris} having failed to repay the amount, notice s hereby given to the public in general and in particular the borrawerls) that the undersigned has
takan the symbolic possession of the property described herein below under Section 1314) of the said Act read with Rule 8 of the said Rules on the date meantioned against the account. The barrower(s) in particular
and tha public in general is hereby cautioned not to deal with the property and any dealing with the property will be subject to the charge of the Bank tor the amounts, interest, costs and charges thereon, The

Date - : 1706.2024 Fur Chotamandalam Investment and Finance Company Limited expenses, costs, charges etc. incurred till the date of payment and/or realisation.
7 \ Sr. Borrower/ 13(2) Notice Date/ Date/ Time
No. Loan No. Co-Borrower/ Outstanding Due (in | & Type of
Ba nd han Regional Office: Netaji Marg, Nr. Mithakhali Six Roads, : GlarameoniMongaget ;*;1)27;0;'; P°stetSS'°"
. . ate:
Bank Ellisbridge, Ahmedabad-6. Phone: +91-79-26421671-75 1) Patel Anil, | Rs.10,28,202)- (Rupees | 20/06/2024
. . | Ten Lakhs Twenty Eight Time:
PHYSIEAL FGSSESEIUH NUTIEE 31029610000172| 2) Patel Divya Anil, Thousands Two Hundred | 06:40 PM
3) Patel Manish and Two Only) Physical
NOTICE is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in the exercise of powers conferred under section 13(12) read with Rule 3 d as of 19112/2023 | Possession
of the Security Interest (Enforcement) Rules, 2002, the Authorized Officer issued demand notice to the borroweris] on the date mentioned against the account stated hereinafter calling upon them to repay the Description of Secured Asset: All that piece and parcel of the immovable
amount within 80 days from the date of receipt of said notice. The borroweris), having failed to repay the amount notice is hereby given to the public in general and particular to the borrowaer|s) that the undersigned Property bearing Plot No.62, as per sanction Plan admeasuring 48.00 Sq.yard., €.
has taken physical possession of the property described herein below in exercise of the powers conferred on him under section 13(4) of the said Act read with Bule B of the said Bules on the date mentioned against 4?%8 qugr(ngsd %Oﬂg'yﬁn;t\?(umr;glﬁTXdR?g{Séﬁg\??Sg;ngt22'23 S{ﬂ.mtrs., in the llflnd
the lean account, The borrowerls) in particular and the public in general is hereby cautioned not 1o deal with the property and any dealing with the property will be subject to the charge of the Bank for the amounts, %ndot?earin 'Rév.elrr:ue Survev No.74/1. Block No 1'5%3 gdn?gasfrirr:onfg(;l-%% Li‘;e
interest, costs and charges thereon. The borrowersimortgagors’ attention is invited to the provisions of sub-saction (8 of section 13 of the Act, in respect of time available to redesm the secured asset. 18008 Sq.m%rs., of Moje ViIIagye Mdta, S,ub-District & Talluka Bardoli, gDistrict Surét..
Mame of borrower{s] & Loan Description of the property mortgaged [Secured Asset) Date of Date of Physical Outstanding Amt. as on Boundaries by: East: Adj. Plot No.123, West: Adj. Society Internal Road,
Account No. Demand Motice Possession Notice Date of Demand Motice North: Adj. Plot No.63, South: Adj. Plot No.61.
Mra. Pushapaben Jethanand Artani | All that part and parcel of the immovable property situated at Survey Mo_ & paiki plot Mo, 86 to 30 | 55 07,2023 16.06.2024 As.8,73,.580.31 2 B Madhavs_lngl:l Rzzzlgzég%z(]%/ 21;32;;624
Mr. Vijaykumar Jethanand Artani | paiki 87 paiki, Flat Ne. 307, N.P No. 12/2179/90/19, 2nd Floor, Shri Hari Residency, Katwad Road, Raourohit Ru e enty Eioht | - Tire:
Mr. Jethanand Marumal Artani Vijapur Bypass Road, At-Himmatnagar, Ta-Himmatnagar Dist-Sabarkantha, Gujarat- 383001 and 45249420005307 2)JpSarika’ Lgkhs Sixt gigh? 09:00 AM
20001 02000954.2 bounded by: Morth; Afcer leaving paasage & common parking of Shei Han Residency Boad, way to : - i
i i Hanumansingh | Thousands Eight Rupees | Physical
20001020009707 Himmatnagar-Katwad, East: 2nd Floor Flat Mo, 306, West: Passage and Staircase, South: Road Rajpurohit Only) as of 19/12/2023 | Possession
Place: Himmatnagar Authorised Officer Description of Secured Asset: All that piece and parcel of the immovable Property
Date: 22/06/2024 Bandhan Bank Limited bearing Flat No.C/1-904, admeasuring 1101 Sq.fts i.e. 102.28 Sq.mtrs., Super Built up
\ Area and Built up Area admeasuring 63.34 Sq.mitrs., on the 9th Floor of as per Revised
- Plan Building No.C (C/1 & C/2) & D Paiki Building No.C/1 of "SARTHEE RESIDENCY",
A - L z 5 et h along with undivided share in the land underneath the said building situated on the non
Reqgional Offi : i Mar Nr. Mithakhali Six R agriculture land bearing Revenue Survey No.23, Block No.20 admeasuring 7801
egiona ce: Netaji Marg, akha oads,
Sq.mtrs., of Moje Village Kumbhariya, Sub-District & Taluka City Surat, District Surat.

Date of Demand
MNotice

MName of borrower(s) & Description of the property mortgaged (Secured Asset)

Loan Account Mo.

Date of Symbolic
FPossession Motice

Ofs Amount as on date

of Demand

Motice

All that piece and parcel of the immovable property situated at Conso Block Mo. 1290, Did 5.8 Mo, 31.03.2024
980, Final Plot Mo, 206, Block-F, Flat Mo, P-206, 1at Floor, Gellaxy Flats, Lunasan Road, Highway
Road, Chhatral- Ina, Kalol, Gandhinagar, Gujarat- 3827239 and bounded by:

Morth: Passage, East: Flat No, P-206, West: Stair & Pasaage, South: Common Road

tAr. Mirav Dilipbhai Suvaliyva
Mra. Poojaben Mirav Suvaliyva
200071 100008387

18.06.2024

Rs.4.45,289.07

Place: Kalol
,Pat&: 221062024

Authorised Offlcer
Bandhan Bank Limited )

ZONAL OFFICE SURAT : 101-102, 3rd FLOOR,
WEST FIELD SQUARE, SURAT-395007

£ FHIETAZ ALLAHABAD

Auction Date prescribed as under.
St

Total Dues. ( As per
Demand Notice less Demand

Branch Name of the Borrower/ Guarantor/

E-AUCTION NOTICE- FOR SALE OF IMMOVABLE PROPERTIES

[See Proviso Rule 8(6)] ANNEXURE-II

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the INDIAN BANK the Symbolic / Physical Possession of which has been taken by the

Authorised Officer of Indian Bank Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on 12" July 2024 for recovery of below mentioned Accounts. The details of Borrowers/ Guarantors/ Assets/ Dues/ Reserve Price/ EMD & E-

Description of the Inmovable property with Boundary details Under

Whereas, the Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby is given to the Borrowers
mentioned herein above in particular and to the Public in general that the authorized
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
section 13 (4) of the said Act read with Rule 8 of the said rules on the dates mentioned
above. The Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured Assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Ahmedabad Sd/- Authorised Officer
Date: 22.06.2024 For. Jana Small Finance Bank Limited

J JANA SMALL FINANCE BANK

| mrFmdubed cremmisncul hank|

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Regional Branch Office: 208 to 213, 2nd Floor,
Shangrila Arcade, Above Saraswat Bank, 100 Feet Anand Nagar Road,

Shyamal, Ahmedabad, Gujarat-380015.

E-Auction
Website

Bank
Website

Authorized
Officer

Property
ID No.

No. Notice Date . . . . .
Mortgagor(s) L g e K8 Symholic/ Physical Possession with known Encumbrances, if any Name &
1. M/s. Shakuntalam Dyeing Mills (Borrower — Partnership Frim) Plot no/Tika no. 731 & 732 paiki admeasuring 200.57 sq.mts and constructed house thereon of 101.92 sq mtrs. i.e. municipal House No.
1.| Salabatapura |5 1 Bawantbhai Gopalbhai Mistry (Partner, Mortgagor & Guarantor) Rs.100,67,632/- | 10/01/2011 | 1190 situated at Jalalpore, District- Navsari & Property bearing Tika No. 12 Cs No. 733 admeasuring 286.75 sq mtrs situated at Village: Phvsical 92,97,000/- | . p0214522064 M.
3. Mr. Pankaj Dhansukhbhai Gandhi (Partner & Guarantor) Jalalpore, Tal: Jalalpore, District- Navsari. & Property bearing Tika No. 12 of Cs No. 734 admeasuring 472.75 sq.mtrs. situated at Jalalpore, ysica 5,29,700/- Kumar
4. Mr. Nitin Arvindbhai Hivalekar (Partner & Guarantor) District- Navsari. Prashant
- . Flat No. 101, Ist Floor, C Building, Sahajand Harmony, Nr. Sahanand Relish, Next to Euro School, Kosmada - Varachha Road, R.S. Plot No. 2
2. | salabatapura |- 31 Nirmal Kumar Bhagwanjibhai Vasoya (Borrower) Rs.64,79,802/- | 05/12/2022 | 1331,BlockNo.158 (Old Block No. 151), Moje Kosmada, Distt. - Surat. Bounded By: East- :Block No. 150 (Before Re-survey BlockNo.159) | physigal 87,00,0007 110180213062M16| )
2. SriBhagwanjibhai Vallabhbhai Vasoya (Borrower) e ; West-:Kosmada Village Road ; North- : Block No. 152 (Before Re-survey Block No.181); South : Block No. 194 (Before Re-survey Block 8,70,000/- I—
No.156)
Vapi Ind 1. Mr.Bhaveshbhai Bhimgar Gonsai (Borrower cum Mortgagor) All that piece and parcels of the immovable freehold residential Flat No.103,First Floor having its area admeasuring 58.09 square meter . : Mr.Tikandra
3. Esptate 2. Mrs. Jigna Bhavesh Gosvami (Borrower cum Mortgagor) Rs.5,46,395.05 16/04/2021 “Samarapan Apartment” bearing Survey no.255,situated at village —-Chhiri Taluka VAPI Ind. Estate ,District-Valsad,within the state of Physical 5,40,000/- |piB0210786102 Varma
3.Mrs. Aradhana Santoshkumar Tripathi (Guarantor) Gujarat. 54,000/ |(m) 9121718982
1. Mrs. Nirmala Devi Chandrakant Dubey (Borrower/Mortgagor) 3 All that piece and parcels of the residential immovable property situated at Plot No. 8/A paiki, south side half plot, Green Park-4, Sadar 14,62,000/- Mr. Rajendra
4.| Bharch |,y irakant Dubey (Co-Borrower) Rs.17,17,011/- | 31/08/2023 | Nagar-3 project, R. S.No. 283/1+3,land area 52.00 Sq. Mitrs., Built Uparea 118.00 Sg. Mirs, Polytechnic Road, Bhagdawada, Valsad, 396001.| Symbolic 345 00 INB5031912611 Kmar
3. Mr. NeyajAlam (Guarantor) Meena
1. Mr. Chiragkumar Ramanbhai Patel (Borrower/Mortgagor All that piece & parcel of property bearing Residential building located at Property is at Bharuch District, Plot No. 70, admeasuring 33.46 . M
5. Bharuch (.t Chiragkum Chirakumar Pate ((Borrower/MO rtgagor)) Rs.11,50,994/- | 14/08/2023 | sqmeter at RS/Block No. 36, Golden Palm Plaza & Villa, Moje Survadi, Teh. Ankleshwar, District Bharuch. Boundaries: North : Plot No. 69; | symholic 1‘:’2:’2231_ IDIB7A33Z35 | o 45(79)020 .
South : PlotNo. A-70; East : Internal Road; West : Open Land. 40,
1. Mrs. Safikabanu Hajimohmmad Shaikh (Borrower & Mortgagor : : : : i Mr. Sharwan
6.| Baroda |,y HajimohamadAjb ul RehmanShaikl(l (Co-Borrower) gagor) Rs.75,14,625.93 | 11/10/2019 \FIIaJ r‘:jo.- B-807, 8 th Floor, Tower- B, White House, Bina Nagar, R.S. No.- 438, F.P.No.- 152, T.P.S. No.- 22, Vasna Road, Mouje- Tandalja, | Physical |1,14,21,000/1 1piB0210390001 Kurmar Saiui
.Mr. adodara. 11,42,100/-
(M) 8939096809
1. Surat 1. Mr. Nileshbhai Shantibhai Sitapara (Borrower and Mortgagor) Allright title and interest in Flat No 202 on 2nd floor, adm 63.58 sqmtr Built up area, on 2nd Floor of Building No C/2, in the Campus Known ] 18,16,000/- | |DIB0215904503 Mr. Sujit
Nana Varacha | 2. Mr. Manishbhai Shantibhai Sitapara (Borrower and Mortgagor, Rs.24,16,315/- | 03/03/2023 | as Star Galaxy, Situated on Revenue Survey No 1359, Block No 1316, T.P Scheme No 36 (Variyav) O.P No 56 Of Village Variyav, Taluka Surat | Physical Karketta
Y gag 1,81,600/-
City(Adajan) Dist Surat. mh (M) 7600630391
8.| Valsad ; MrsﬁKgn&[\a:(Ingi Rtajl‘(?h?; Gupta (Borrower cum Mortgagor) Rs.9.80,595/- 16/02/2023 All that Piece and Parcel of N A Residential Land & Building situated at Plot No. 53 Ram Nagar, Near Water Tank, Revenue Survey No. | ppysical | 99,90,00/- | |piB0210587A02 . 2:::; Pal
-Mr. Raju Mishri Gupta (Co-Borrower) -9,00, 3471/2paiki1 land admeasuring 65.05 sq mts, Construction area 62 sq. mtrs, Moje Abrama, Valsad. 1,00,000/-
3. Mr. Bhimlal Badriprasad Champaneri (Guarantor) o (M) 8356800412

Bid Incremental Value is Rs.10,000/- | The intending Bidders/ Purchasers have to transfer the EMD amount in his Global EMD Wallet by 12.07.2024. i.e hefore the e-Auction Date and time in the portal.
Property Inspection Date & Time : 24.06.2024 to 11.07.2024 hetween 11:00 AM to 4:00 PM.

Date and Time of E-Auction: 12.07.2024 11:00 AM to 5:00 PM (With Unlimited Extension of 10 minutes Duration Each)

while searching for the property in the website with https://ibapi.in and www.mstcecommerce.com.

STATUTORY 15 DAYS SALE NOTICE UNDER SARFAESI ACT

Date: 21/06/2024,
Place : Surat

Bidders are advised to visit the website (www.mstcecommerce.com) of our e auction service provider MSTC Ltd to participate in online bid. For Technical Assistance Please call MSTC HELPDESK No. 033-23400020/23400021/23400022 and other help
line numbers available in service providers help desk. For Registration status with MSTC Ltd, please contact ibapiop@mstcecommerce.com and for EMD status please contact ibapifin@mstcecommerce.com. For property details and photograph of the
property and auction terms and conditions please visit: https://ibapi.in and for clarifications related to this portal, please contact help line number ‘18001025026’ and ‘011-41106131’. Bidders are advised to use Property ID Number mentioned above

In the event of any Discrepancy between the English Version and Any other Language Version of this Auction Notice, The English Version Shall Prevail.

Authorised Officer,
Indian Bank.

financialexp.epapr.in

.
'

. Ahmedabad



(D@il:«sakajansﬂa (E) Etoksatialansatts  www ioksattanews oo in

cAlisS=itl ¥ osoi=zitll

(Sat. 22 June 2024)
« Phone: 0265 2787181 = Fax: 0265 2791781

dis 2l

W, Al 21
R vl
ildBes s s sluall=isn
ua [y GEIGA aue,

shifidl

gt w Sl gyl
AR b e 1&] a1
3\[9 £13.01 g 2nilaz

Al ad, Wi duibA
AHET !IK!I['U‘IJ.
ZAzeane sl WA
sinsdl b3 ueas vy
53&3‘1.i !Al‘ll.

Sl igelu gz
il Qe AR
Hid @iz el e
aysAul 1o amils
.03, r oo eud wdl, [Bay
EalHuA BuAH 383, O
sl Al 383,848
wied wrad, 3313 ol
Zo%,sceu Ml wilsd
el 24 30H el g
s ¢ oumEls 343

Group Editor : Anil Devpurkar

@ ogotAt] e
a’m\l'sél QIRIERANH 31.9¢¢¥ 530S Aol Ao 3l.us0 5305q] 20filaR

qll 3ue, a!z wd i
dza o si-ds 1 umds
3.20 aill 39,170 sad
el gell, lq-Gall ad
el 10 Wl 3,313 9l
30578141 8 Yol el

aifla amsedsi 2
gl il woell ey
A (heidls g, 2 i
well, [Baa Eal:‘um Guzni
et ety wd Al

Foe, 2 s wsul,
{l‘ 2 8l g e e

a1 3hi e, aidl-Biel
das zaraudl 369,00
= il sl g G-dse
s sl gy,
260 . Pl guil
awsiui wlsis disg
4 el F4UL B U B
el 3.2 v0udl jeuevo
R vyl g Ardse
30000 94 303000 49

K vRled A A= H12) Rilis 8 _
e indinaulas

st 2691 20mdl

LOKSATTA

JANSATTA

CMD : Sanjay Shah

vidsRrel

CISEVEI ST

e

2 "y, 2028

[09]

o g %4 d-is 3020
42l 3 g e vaa aw dn,
i ¥t 4352 3.0.3u 8l
.38 oala wl el Al
Aol = b Bl
et et 1 Galdls jo.0n
1A 323320 Ay Bl g1
sr\i&é;oswﬂ‘\iu ¥0
s fidl g i 3.0,
W 3aclco  eland

sl 33wl geees
ofjent] 2ail wdl, Amag Ha
r(wua 1 FualElyds
3aze oud wdl 2280
afl 222030 3 A4
el ig1 awdl 2.9 4l
13831 A wil ed
i silidlan g
siwallad i shen wid) el
gl wdl agauam 4

slect-uiis] qiueHi 31,2600l

arz#id : Acen dai e 2lg: oiadsel
CIREIHI 31.3. 04 5Sdli SMHSIY

weh gl 2ol Hud-ae
et suafleien g e
et amEl aadl azeunai
1 Waadls 3.8,8eMd
ad wdl, Baw salaum
Guzail 3.2 00 A Akuai
3oe,sE HadA e,
3.3 44 3.6,8m olal
adl, IR g5 da-Fed yand

Aaoles] d1

slefiolsalat s ol
o] sz weegu

A,

Miflde 3uanoom wE
syell, Bz 2l Guand
suomoo v Aluwi
3MSMO0AL Hu Han,
3o uil 3usuood
3% izl gl S A 9
frise 1 Gedidls gae0
8dl 3.20%.80 sl gl
el sfEs dndlus v

@il Fftain ﬁlgc-i uHIeIHi Beuigat A2 dl 5011Cie] €

Al angiai sl (0
ql‘(!lw‘!t: WEY. R RI-!'IE
el [ il
348 £t wled] s
wel, sef dhetlezul g4 Ao
a4 Aa il e
320035344l €28 A2l
I ‘I.i e 442 Sl ﬁl‘ﬂ
AL 34033 B3l
o, e0e iz Al s Yl e,
[ il sleyfHian
e eyl
f-ﬂilf.lﬁl"ll % AE.33 Ell!"l
e13 iz By v flyfadl
el 32001 sl
330 die el el

340 sl 1,030
aihz 3 i An [l
i 302, E8 sdlsnl
£OU Glz4 MR 1L dd),
ol smilEdzmi dev wid
Az 3.3 sl 4 e
‘1"‘& dél AUHEHL R
il 0 dleAl sty Al
el 45 prgaiilan sils

aﬂon Ai€loll RIIGHI AIHAMI A6
g\s dd, duRd 4 AlfFd el21s)

A, sudlasa v apalsy
AT % A.01 3“51& 3%
gzl My il 24
a2 il UM Yoo
szt i 2600 vl gl s
%1 amEl 1,201 i
will, WMl 1¢,630 w4
A 1e, aewumé 39
wfead yai-z il 3w uif
afl 12,03 bz i

el el

sl ad sl d,
£PnlEA ans v e
sl s uz 3 us e My
sl Al eollaz g
e, 2l gl sdsal
g il a gl Al
4t da el 30,200 3308
s el Sl sl S ae
1 ssdls 3aewioA
wid well, [2aa ealiun
Guzni 316 wa s
ZvuzEo wud s,
310 udl gaecio
adl il

ITR ¢2cl avia 51 25 vt v Guadofl

AL HUR A (e
2i1d dl dHd s ad a3

adl [esdl, L 2a

ITR siadl amd sl 16
v w Gl B, gl 16
A A T g2 e
ua Heedyd B, s E o
wid] awfadl azani sud A
Az 4 ad 8, vy
B % 54 L0{13A4) dsm HRA
el £l A3 53l Bt

o gid el A Hs
bl ek, e, ¥ s2EiAAL
HRA fnan =l 4 5 4l
A sl Al weqs
el sl s 8066
A AL BS WA WE
sl erdl 39 el 8. % aldl
Ui 4l 2 & vl HRA
Gt carrudl 33 it -l w1l
2o, % ol L3 HRA sl
sal g, el o s aif ud
.l [ el HRA =
iz cdlifl anasd] sl
Im-‘ﬂanwt B, & suasda
SIEL BM\ ‘u“ld LLRL LT
Qi 4i 53 8, e i I
HRA i 21l 53 52 sud
sk wsl . e sida sadl
ot HRA h aedl 34140 sl
Aol B e Al 25 v
Yoy A W A (e

EGIelI céng 21

A1 AlrRue R-edle

sysadl 4 ul aiafas wad

o Sveiluz ]
:}és wig 10% ol
SR AN LU S0
[ERE T EETP eIt

ME) HEU YA W
40% Foy g s mid

. it el 25§ 2 )
2el ) % HRA 3 s

204 & 2 HRARE 26 2
A s 8 s A

aliefl et 8, =udl Fafaui,
il Bl st sl s34
HRAeAi 21l sl si 6,

ot i d s 3, 1 uedl
A edle el HltHUE L 2l
st usiuilasdl PAN Bl

uudl wsdl, siuls sy

salE Matn el wgdl B, %
s atadl =siae 539,
B E3AAT 2ty sa
w3z -l wdg sl
AL YN Gl&l‘ll L
sl Guaey dia B,
sz HRA slaisl 24 d2g
£l 0k 6, ddl zuaila 2dd
. ufmidl ade g
eyl 9, v wlisdl sl

% ¢ calbsd adl sl

il ] 2l 5,

2

AU vaeid WEed Zami
ml;dan Hla aﬂau [aéell sl d al-ai afzd ol wl aad “ Iq&" I qﬂ I!] aq Id1 Qlwd I
G, ol Aarzani :{? i e wdl "
¢ Al sl amal 6 el dl edl Vol Gl i, gouAL feum e
|y Ii:;i Skt 1942 Al 2 s ik i il ail, w m&g wa;‘i««m:&
spelsac vileaan o] v, sulon del L) b Baneotyi [FBircl | 3w, 7 ez wafdnd 4n
A R s s aen Suflel g gl l Badl, a2t a3, el savi wend s ) \ BNl AL i e Al
5l 5 e R (o R ST e Sl g 0 Wl sz W b el | AN AY AN BRIST] oo, e ey 6 250
Rae ddzni an Al g2 auzl w2 s B, st wd A vl & A sl Baald sl Aaioll 2eticiolt aatgll a0 Hu A e, e
s3H 12 280 5 o i g 2dd] Mi‘.ﬂﬂ\gﬁ( i g sl s 2l e du s v sello] (Agall sz Al g dou
sl ez Gueinadl Bod ols ilue Gous-u 9L, goume] sous wng s 2 suad] &L sied o o o vousdied a4l

é[\“« St 2 el S i
e samn w2 w3l w70
245241 414 0. el s,
a3 44 20 Wi Seuge wA

sdisdA udldl aman waw 9. sdsdlA
AL Baaie Az M 2 8, fudn
sl iualdl el id".aa ol 2l 68,

adl, w1 sk onas A quaL
A M, 5 S5 wiidadt 43
EITHTER | TR TS A LT

v o e 2 ] 6,
Al ws AN (o Wi
HHM A ) WE e

1 2043 dluaddl e DHidl
[FlAA srg ww "'lw‘t‘tl

HHIRn ?-Il"lﬂ‘é‘ ?
a, s Abudl AL e

Al Rl aqlfd wid d s md divy | A4 2-tletl ottt Sl A ﬂme; (IMD) stgauez, i o 2y @ 55 ol s [ Gunsoil Faza s el wasl

43 e 0 oy WA Rsew @S o O adlawy | 5 oulEl e SRl (slewd) vl sy Dl el daisd,  gard-uder raliun adh 60 Wt sz ur sinld 9, Al dsiae O, s, v ad

| [ale 3 w4 !a.e[luR Al sk, A2 Sl SRl 15 A ST e AR Y A 251 A R AN B2l AL 16 MR Braia (ML) e g [ias . s,
sl wzs AL sy wias] daloe ddd | mgami weayw ald a9 suasms A sl 20 260 e soae il B, 70 200 06 wa ), F dwen wd  wi i sl A 14 20 8. d g& Sl sl glzA Alqus
| e el vemad]l G el wsw wd | e il od fs Runsdl asme 4z s st imeuen el wdl W ailased ads g e sindai-ipuarns 8, 93 was ail, dnw, d2 guad

g ez a2 9, wlie aeda
A Ml R 54w Al

sem & Bl o 44 2a el
A1z bz 9. 29 w2 s

gzl @i szl [Baea
A M s3] Buad A s

i sl o aw adan mizdly
G ERERT TR A TR

et sl el SlRsn sl qesunsla
el UBigl B aai Heea v

TR L UL TEL T

! MR e sl Han
Couliaml WE o=y 8

o4l 8, dfmfaand sy

ouzsal, Wiy yseddl Qﬂw-ﬂ s HEH 2 dland et aid G0 o, Bisnel sl s e e s sl 2 220 e e e et dlg £ MM SRl QY Myt g T e 0 -
onasa, 2 @i use ¢ Gamesdin, ool | gt Aoloie sl sedlod st S o Pl B2y oo sucven a4 sollaninand s G A0l sl s s msdd aella i e A agesansz s
| sy Ry ol El:-‘ﬁ! geri g aeggn 4 Ads e dndl oo e sea dlan i e Zaeil Gdla sea dlae] s E e seetgd ekl 0. el el e 5ol g 8 G
| sl st sl sl deuy s w2 ams | Wi Heenda e B, Al aasflu diondan szl 3. 9, sem  alimmlay gt 3 ousdla o d Rye vl godi 29,

Bz wdleg WS

| o s Hlf Gl @
Do A e e
ol sendl v @

el i 8, e, 2y el
Al 512 -z Adll
wlien sl sisifiaud |
2 HiUisRE T Bl MR

Aclcl GTau 2&dI diuHiocid 5120 dlvuiladl HidiHi genR)

o, ulEys g il ArwqEiz, 18 940 H Ban wdi 2ul2y Sedl s s, elue, Gnz UEY, mHME S-Sl slaen
Ay SRAYASS |l w . iz i 30 GW saci it d s [t uunen s, Rell Braeds sufl o, & 4dl G- s
Do e quéili clleum ruysaell ay ‘i Wiy 8.33 -‘\‘lrl M AL 8, !_t i (s st ani wgRYy \_ya&l-\ wizsid 8, [Fnwd
sl A 3 Paus 121 | ey dw 44 GW suldy il o R szl ma s, e s slsia wauegud, dls
A qenRl iy aitaanll wid 1 20 %4139 GW g2y ML QLAY . A A, o A 16,51 GW Al e[Sz 2 w3l i sl
Lo d e sis uM um i, ol waaania wsa g (Gee caani)  daadl edfend, MR deza AAEBGEA wWaRA
| A st B, digsr de uendly soue i wad, axa Aardl S Q Aol g sl Bsloundl yliau oy bl s yaaami wen s,
sl A wbfe sl A aee ds uen e man i | DEAC MIGAML | o G 5 3
| Mg B T o el aE w B a0 el AR wRa ) Hu ediraHiell | win wndl
|l el add B, aady e s el wige «’ 3 # B w
A e aesfis ol serell snm sdlsdl e EXR U E T {'ﬂ""dl WA -3
Lt Bl wnfa s sulll e weod d, avt B, Al G221 oflenan EREN T
- oAl sl sl e A ey R, wiul [ Al sal st i i,
- e siarll gl i g, oid oeellac ewy it ! . B A e e
|t o2 i e e el el g guedl 4l Rl st deay b Bamid won 3 smnasll s el onzauill e WA U ST EEETHE
| STAAL A SR Sl 530w B, W Al otzall  flarSeus B, dn sl waaraeier wads w9 wd aelld Bea e 90 17 agenf ‘4,,“,,1_,,.,,“?_“,,,“ i
Bl Sl At w0 i, | el 30 Doudte (6W) szt Aol wiomi el s Broneilon swb2oeil dor A Rom edls [ela St Sl
. sk 2y dlar Gk aual adl 9. ousanslls Slea wwda mu 8. G wid @2z (NRLDC) »l 2| i ([ e ey
'mﬂimﬂlﬂ B o b e B | V3L
MR Rl MADHYA GUJARAT VIJ COMPANY LTD. & e T [ i
uLtpalzd byafdss 3§ Barsds City Cirela, Boie 0t t ok el e i
ki i
Rl sssaeston ammuamw-.n a | = -
Al B, 'WJ H Sealed ttnoersammledbmﬂms inquiry o supply of 11KV XLPE 185 mmmmﬂm box,
. ks IBC 104 ¢4 s TIF) LemFabia i 3s| | forLabaug . [2) Tendes for 11K} XLFE undanground cale jornling wosk for wad, barangura, & Rl ‘-:"‘""“'W\W"‘d"
dou Rumaze  IRDA uanl;4wﬂ—mm1a-mwmmhnwhn .aa“-is’.wm athaug Srn or asy other subdivsion under Lalbawg division {3) Funchase of Heat Snnnkabée Sraight ooty
W ULIP #A2d & gz (s :““‘é*w‘:g:“:*“_f"“‘;“““'wd e | Hints CablE K1 for 135 2 XLPE Cabls Contrming to 1S 13573 wih laest amendment, f any for ey om
AR w5 e N"“‘! dun v et Sy Eosinlign i cbare cde | | Verious 5.0ns under Vshwaniry East Division (4) Purchase of A sze Pager siationery foroffice | | AT T
8. Gutnnes 2eed doa snstwani] | S8 for S8 year 2024-25 for Vish East DN & Sub Dns under VED (S1ARC For HT LT TC Erpcton | [! o ewmeiint i [oedant vy
Sl sl 3 & il - [ T e work undar LAXMIPUR S0 (E,IPuunaseoﬂ 11KV straight through joirt for 185 M2 it Al
- ! ! XLPE Type test rip ato 5 13573 wih . fary for Akota, ﬂu‘mhx il
ULIPA 2haeedl o] || Semtimanzmetient hasdooocofiuonon] oo Atiadra & Vasra subdivsicn under Vismwamiry West Division (7) Purchasa of 11 KV stragh thiosgh N T
iy 43, a3 nm'.km B =T Jeint for 85 MW2 XLPE cable having type test repon confieming i 15: £3573wih Iatest l!_m"“w 2 ali
W3 BS MFRT A | | B0 eypacaedd deull ot P f eny for Gorwa, Gori & Laxmipura subdvison under Vishwamity West Division (31 Purchase of 11 " )
iz sl 9, ‘5':3‘2&{ s vl hecl oo a¥enednn iy e Al KV sraight through oint for 185 MM2 XLPE cabie baving type test IEDCR ounirmlr\; 10 I5: 13573
Jwdedl A .' it i s = wilh latest amendrment. i any for Akapun, Fatshguri 8 Sama Wast il & "‘P‘-""",.
Bt i P e i  an et e, i syt | | Diision 9Py 111KV sivaiohi through oint for 240 MM KLPE mhlenmqwe testreport [Bro
Al wis Sl e Tuaca s e | | et 83 15 13573 with Latest f ary fee vavicus Wast i i e, e vy it
%\-\ ULIP4L ibaidl HM a\n 4nieusnunceae Launcate ot en Teuttery v s nsd amn s cadBes | | Division |10) Supply of duck back, bill wn o s equivalent make Rain {:m fnrlene siaff & Other D bt k!
a2 WL oz il o, | [ || Etigitie- emyicyee Of veriouss offas under Raseda Gy Cirela (1) Hring of Closad Bedy Jeap White . : B e
yliwani IRDAIA wdads || Db, 40 44 i iomal o e 4 el | | G007 {Bseatecs Driver), latest Model- 224 B5-6. 12 Houra & 2000 KM for Various Sub Divisions and i . i
L] | phmetciet i) | | e Sead o Vieh Wesi Duision under Barceta Cy Circle 48 par Schesuie-3 (12) 0 T e st
"HBI‘&S iy ‘HR‘ [ass mﬁjg-; fault earira at Khodyamagastdn of Vishwamiti EasDivsion under Baraca sity cisla (13 Ann.lrll ol -nd’MM- iR i
MiskzaA Brdaziez sz e guithers inelalled 4 various efices ndar Bavacs ety tiree for the i Gy S
£ -nq\«mmwmn&')ﬂm' i MNMI5" -
Gty | I ek obmcn s an] | Sipamedg Egess (06 Smads it ||,
WEiEi 48 S aten o] Note: B in toush with ser GUVNL wobsits & n-proours wabsite till apening of the tender. | | S et

@@ ] e 00 [ - e



